(Under Regulation 6 of the Insolvency and Baskruptcy Board of (lasolvency
Rmhm&rm?m)wms)
FOR THE ATTENTION OF THE CREDITORS OF
KUMAR PROPACK PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debeor | Kumar Propack Private Limited
2. Date of incorporation of corporste debtor | 9 December, 2016
3. Authonity under which corporate debtor is | Registrar of Companies, Jharkhand
. 2 h ;
¢ Corporate Identity No.  Limited Lisbilin | U21099JH2016PTC009350
1denbfication No of corporate debeor }
E S

| Address of the regisiered office and | Duplex-92. VI th Phase, Vijaya Heritage Uliyan. Kadma
‘mna';nl office (if amy) of corporste | Jamshedpur, Purba Singhbhum, Jharkhand- £3 1005

& insolvency  commencement  date  in | Order dated 137 July 2022 (Order received as on 15°

8. Name and rogistration number of the | Rashmi Agarwalla (Registabion No IBBLTPA-0011P-

= ;mdmm July, 2022) !
,Es:medéneofdoanofimol\m E'Jn-pm.‘!(lﬁ'ayﬁmm&d i
| Tesolution process commencement i

]

, _ksd\m)umaaingcim-im PO14612018-2019712281)

.| resolution professional

% Address and email of the interim | Registerod address: - 7410 Lala Babu Shire Road, |
| resolution professional, as registered with | Belurmath, Howrah-711202

____ | the Board Email Address - rashmivikal0@ vahoo.co.in
10,/ Address and c-mail 0 be used for | 7th Floor, 714- Marshall House. 33/1 N.S Road,

| Comespondence . with  the interim | Kolkata-700001 !
| | resohution professional Email: kumarppeirp@yahoo.com 4
11| Lawt dage for submission of dlaims 30th July, 2022

2.3 (‘iasscsofacxﬁwr&ii"an).wxhdase‘
(D) of sub-section (6A) of section 21. | Name the class (es): Not Applicable
asceriained by the interim  resolution |
professional |
' 13. | Names of Insolvency Professionals | 1.
Wentified © act as  Authorised | 2. Not Applicable
S

| 14, | (2) Relevant Forms and
! (b) Dexails of authorized

|

(Three names for each class) '
]

|

representatives are availableat: |

Natice is hereby given that the National Company Law Tribunal. Kolkata has ordered the commencement of
2 corporate insolvency resolution process of M's. Kumar Propeck Private Limited as on Wednesday, 13*
July. 2022(order received on 153/772022).
The creditors of M's. Kumar Propack Private Limited are hereby called upon to submit their claims with proof on
or before Thursday. 30th July. 2022 1o the interim resolution professional at the address mentioned against entry
Neo. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person. by post or by electronic means.
A financial creditor belonging 1o a class.as listed against the entry No. 12, shall indicate its choice of authorised
represeniative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class [specify class] in Form CA.
Submission of false or misleading proofs of claim shall attract penaliies. "m

Date: 16™ July, 20022 .

Place: Kolkata Rashmi
Name and Signature of Interim Resolution

Registration No [BBIIPA-001/IP- PO1461/2018-2019/12:




